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Cut m Non-Plan Expenditure 

604. Shrt P. C. Borooah: 
8hrl A. N. Vidyalankar: 
Shrt M. L. Jadhav: 

Will the Minister of Finance be 
pleased to state: 

(a) whether a Conference of Chief 
Ministers was called by the Prime 
Minister to launch a drive to t:ut non-
Plan expenditure; 

(b) if so, the broad outlines of the 
drive; and 

(c) the extent of non-Plan expendI-
ture during the last three years and 
how far it is likely to be reduced this 
year? 

The Minister of F'inance (Shrl Sach-
mdra Chaudhuri): (a) Yes, Sir. 

(b): The Conference was called to 
discuss matters relating to the pre-
sent economic situation, including eco-
nomy in public expenditure, both Plan 
and non-Plan. The deliberations 
aimed at effecting, both by the Centre 
and the State Governments, an eco-
nomy of 

(i) 3 per cent in revenue expen-
diture of an ad'ministrative 
nature; 

(ti) Ii per cent in capital expen-
diture; 

(iii) 15 per cent under civil WOrks 
in the budgeted figures for 
1966.-67. In regard to the 
Central budget, the above eCO_ 
nomies will be made on a 
selective basis after a review 
of the budgets of the indi-
vidual Ministries. 

(c) Figures of non-Plan expendi-
tUre of Central Government during 
tbe last three years (excluding Rail-

ways) are as follows: 

1962-63 (actuals) 
1963-64 (actuals) 
1964-65 (actuals) 

2061 
2536 
2850 

(Figures of expenditure for 1965-66 
are not yet available). The extent at 

reduction likely to be effected in the 
budget for 1966-67 will be known only 
after the review of the budgets of 
Ministries has been completed. 
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House rent Allowanee 

606. Shri Jedhe: Will the Minister 
of Finance be pleased to state: 

(a) whether it is a fact that a Gov-
ernment servant sharing Government 
accommodation with other Govern-
ment employee is entitled to house 
rent allowance; 

(b) if so, whether it is also a fact 
that dependants of Government em-
ployees holding posts under Govern-
ment and sharing accommodation with 
their parents are not entitled to house 
rent allowance; and 

(c) if so, the reasons for this dis-
crimination between the two Govern-
ment employee.s? 




